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COUNCIL OF STATE.

Saturday,. 28th March, 1$31.

FAREWELL ADDRESS OF HIS EXCELLENCY THE VICEROY TO
THE COUNCIL OF STATE AND THE LEGISLATIVE ASSEM-

BLY.

His‘Excellency the Viceroy, having arrived in procession with the Presi-
‘dents of th@Council of State and the Legislative Assembly, took his seat on
the déis in the Assembly Chamber.

On rising to address the Members of the Cential Legislature, His Excel-
lency was received with loud applause.

His Excellency said :

. Gentlemen,—I have conie to take formal farewell of the Members of both
"Houses of the Central Legislature, and it is not therefore my intention to
embark upon matters of controversy. It might however aépear diseourteous
to the House if I were to pass over without remark the difficult position that
has developed in connection with the Finance Bill. Before finally deciding
upon the action it may be my duty to take, I propose to convene a small
conference of Leaders in both Houses with the members of my Government to
discuss the situation.

This occasion of farewell for me is, of necessity, tinged with much regret,
for it marks the close of my official connection with these two bodies, whose
deliberations I have always watched with the keenest interest, and whose
_presence in Delhiand Simla has given me the privilege of meeting, and taking
counsel with, so many public men from all quarters of India.

This might seem to be the moment to survey the past five years, and to
sum up the progress which has been achieved in the various spheres of the
national life in which we here, as devotees of the science of politics, are parti-
cularly interested. But I know, gentlemen, that you are drawing to the close
of an arduous Session, and I do not wish to detain you long. Nor is the period
of a Viceroyalty necessarily a self-contained era and, though to a Viceroy his
five years of office must always appear as an outstanding epoch of his life,
the historian of the future will be likely to mark the passage of events by ten-
dencies, rather than by persons who for a period were privileged to play their
part upon this great stage. !

But before taking leave of you, there are a few things which I should like
to say. First of these is to express to you something of the debt in which I
and my Government feel you have placed us by your very prcsence here this
Session. During the last year the country has passed through dark days. It
was the opinion of some that nothing good could come out of participation in
the legislative bodies of this country. You, gentlemen, thought otherwise,
and, in acting as you did, you acted, many of you, in the face of unpleasantness,
risks and bitter reproaches of which I am only too well aware. Had you not
had the courage of your convictions, the continuity of Indian parliamentary

(373 ) A
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rogress might well have suffered a rude set-back, and therefore it is not only
I and my Government, but the whole country, who owe you gratitude for the
service you have rendered. In this appreciation of your public spirit I would
wish also to include, with grateful recognition, the members of your sister-
bodies in the Provinces. We cannot now predict how soon a revised consti-
tution can be framed and brought into being ; but I would wish here to assure
you, if such assurance is required, that there is not, and never has been, any
intention in my mind of putting an earlier term to the life of the present
Legislature than that which is laid down by the Government of India Act, or
may be rendered necessary by the supervention of a new constitution.

At present most of us are absorbed in the problems of the immediate
future, and it may be that there are some who feel that, beyon® the careful
discharge of their duties within the House, there is little that can be done of
use outside in their capacity of representatives of the people. But I would
venture, not in any spirit of infallible knowledge but as one who has been
brought up among politics in a country, where political institutions have
flourished for several centuries, and from which therefore there is perhaps
something to be learnt, to suggest one direction in which Members of the
Legislatures can do much. That work is the political education of their con-
stituents. I am well aware of the difficulties in the way—the wide areas to
be covered, in many cases the difficulties of travel, and the lack of education
among a large proportion of those to whom they must appeal. But these
are difficulties which can be overcome, and I conceive it to be one of the many
obligations resting upon the Members of this Legislature, on whom depends in
so large a measure the standard of political thought, that they should strive
to bring home to their electorates the rights and responsibilities of each
elector and thus perform a work of immense benefit in the evolution of the
constitutional life of India.

I need not tell you, gentlemen, how earnestly I hope that whatever may
be done within these walls, under the present constitution, or under whatever
changed conditions the future may have in store, may redound to the benefit
and happiness of the people of India. Controversy there must be, for con-
troversy is an inseparable feature—if not the very purpose—of parliamentary
institutions. But I trust that, in all the clash of opinion and debate, rancour
and bitterness may here find no place, and that, if men must differ as to the
method most suited to attain the ultimate object that all seek to serve, they
may agree in paying mutual respect to the motives which underlie their actions.
I would go further and ask that, whenever Members of these Houses feel con-
strained to disagree with views advocated by their brother politicians in Eng.
land, they will at least not lightly be tempted to question their sincerity. I
shall be in England, the majority of you will remain in India. Though many
miles will separate us, I trust that our association in the objects which we both
have so close at heart may not be impaired. In all sincerity I would assure
you of my abiding interest in every matter that concerns the political life of
India and of the attention with which I shall follow the record of your achieve-
ments, both corporate and individual. In bidding you farewell, I earnestly
wish that all good fortune may attend you, and that every blessing may rest
upon the people of India whom you represent, and among whom it has been

my privilege and happihess to live and work during the last five years. (Loud
and continued applause.) '

(His Excellency the Viceroy then shook hands with each Member of the
Council of State and of the Legislative Assembly.)
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The Council met in the Council Chamber of the Council House at Haj
Past Eleven of the Clock, the Honourable the President in the Chair.

QUESTIONS AND ANSWERS.
MuraL DECORATION OF GOVERNMENT BuimLpIiNgs IN NEw DELHI.

114. Tae HoxouraBLE BaBu JAGADISH CHANDRA BANERJEE:
Is it the intention of Government to continue the mural decoration of
Government buildings in New Delhi t If the answer is in the affirmative,
when will work commence and who are to do the work ¥ Have Government
got a scheme formulated ¢ If so, will they place the scheme before the House

TrE HoNouraBLE SR JOSEPH BHORE : The whole question of further
action to be taken in connection with the mural decoration of Government
buildings in New Delhi is under the consideration of Government.

AMOUNT SPENT BY GOVERNMENT ON THE PURCHASE OF CLOTH, LIVERIES AND
UNIFORMS.

115. TEE HONOURABLE Rar Banapur Lava JAGDISH PRASAD:
(1) What amount has been spent by Government during the last three
years, 1928, 1929, and 1930, respectively, on the purchase of cloth, liveries -
and uniforms, supplied to the employees in
(a) the Military Department,
(b) the Railway Department, and
(c) other Departments of the Central Government,
eeparately ?
(2) How much of the amount so spent represents the purchase value of
articles manufactured in Indis, England, and other countries, respectively

Tae HoNourasLe Stz JOSEPH BHORE: With your permission, Sir,
I shadl answer this question for the Honourable Sir Arthur McWatters.

(1) I lay on the table a statement showing the required information.

(2) The information is not readily available, and I regret I cannot see
my way to call for it. The time and labour spent in its collection by the differ-
ent Departments would be very great.

Statement showing the amotnts spent by Government on the purchase of liverics, etc.

Department. 1928, 1929. ' 1930,
Rs. A. P Rs. A. P Rs. a. ».
Army Department . . .| 2050 0 o] 2,69 0 0 872 0 0
Railway Department . . . . 202 1 0| 4,300 6 0 797 2 0
Other Departments . . . .1 11,033 8 3| 14,252 14 6| 15546 2 3

A2
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o Cos'n OF THE EBEC'.[‘ION OF THE Vlc'ronm MeMORIAL N CAIAC'U’I'I‘A.

116. Tmc HoNoURABLE Ral BawapUr Lara JAGDISH PRASAD-
What is the total amount spent on the ercction of . .the Victoria Memorial
in Calcatta ? Who bore the cost ?

Tre HoNouraBLE Mr. H. W. EMERSON : The cost of erection of the
Victoria Memorial, including the amount spent on laying out the gardens and
grounds, was Rs. 85 lakhs. This sum was raised by subscriptions from the
Princes, Chiefs and the public of India and by grants from the Government
of India and the Government of Bengal.

GBANT OF & REBATE oF RaiLway FREIGHT ON WHEAT BOOKED FROM THE
UMTED PRroVINCES TO CALCUT’I‘A

117. THE HOoNOURABLE Ra1l BAHADUR Lara JAGDISH PRASAD

{a) With reference to ' the Press Communiqué, dated the 29th January, 1931,
of the Governmert of India, granting a rebate of 1/3rd of the railway freight
on all consignments of wheat booked from the Punjab to Calcutta for a
‘perlod of two monthe, will Government be pleased to state why a reduc-
tion in railway rates was not made on wheat consignments booked from the
‘United Provinces to Calcutta, in order that the surplus wheat in the
United Provinces might find absorption in the Calcutta market ?

(b) Is it the intention of Government now to make such a reduction ?
If not, why not ?

TAE HoNouraBLE Mr. J. A. WOODHEAD : (a) As the Honourable
Member will see from the Press Communiqué he refers to, the arrangement for
the grant of a rebate is based on an agreement with the Punjab Government
on whose representations the rebate is being allowed. A similar representa-

tion was not received by the Government of India from the Government of
the United Provinces. .

.(b) The question of making a similar arrangement for consignments of
wheat booked from the United Provinces to Calcutta will be examined by the

_Government of India if the Local Government desires that such an examination
“ghould be made.

TeE HoNouraBLE MR. SATYENDRA CHANDRA GHOSE MOULIK :
Will the Government be pleased to state the total quantity of wheat consigned
. from the Punjab to Calcutta during these two months %

Tae HoNoURABLE Mg. J. A. WOODHEAD : I will supply the Honour-
‘able Member with the information.

TeE HoNouraBLE Mr. SATYENDRA CHANDRA GHOSE MOULIK :

Has there been an increase in the quantity consigned from the Punjab durmg
these two months due to this lowering of freights ?

TrE HoNovraBLE Me. J. A. WOODHEAD : Again, Sir, I will arrange to
supply the Honourable Member with the information.
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REDUCTION IN THE RATES OF RATLWAY FREIGHT ON WHEAT CONSIGNED FROM
THE PUNJAB AND THE UNITED PROVINCES TO KARACHI.

118. THE HONOURABLE Rar Bamapur Lara JAGDISH PRASAD:
{a) With reference to the Press Communiqué, dated the 17th Novemker,
1930, of the Government of India, regarding the reduction in the rates of
railway freight on wheat from the Punjab and the United Provinces to
Karachi, will Government be pleased to state what have been the results
of the action taken under the said communiqué %

(b) Did the reductions brought into force in terms of the said
communiqué continue to remain in force after the 28th February, 1931,
ornot ? If not, do Government intend reducing rates of railway freight
again for a further period ?

TaE HoNOURABLE MR. J. A. WOODHEAD : (a) The total quantity of
wheat received in Karachi from stations from which the reduced rates were
effective, from the 23rd November, 1930 (by which date approximately con-
signments booked on and after the 18th November would have been received
in Karachi) up to the 7th March, 1931 (by which date consignments booked
up to the 26th February, 1931, would have been received in Karachi) was
55,249 tons which is about 47,000 tons more than the quantity received in
Karachi during the corresponding period of the previous year.

(6) The reply to both parts of this question is in the negative.

CoMPETITION OF FOREIGN TEAs WiTH TEA GROWN IN INDIA.

119. TEE HoNoURABLE Ral. Bagapur PROMODE CHANDRA
DUTTA: 1. Have over 9 million pounds of foreign teas during the year
1930 come into India and are they selling against the tea actually grown
in this country ¥ -

2, From what cnuntries have they come and in what quantities ?
3. Is Government in a position to explain - this ?

4. Is Government in a position to help the tea industry in this 00untry'
against foreign competition ?

THE HoNOURABLE Mr. J. A. WOODHEAD : 1. Imports of foreign
teas during the calendar years 1928, 1929 and 1930 were 10-2, 8-5 and 8-7
million pounds respectively. The Government have no reason to doubt that
imported teas displace a certain quantity of Indian teas.

2. Ceylon . . 2,514 thousand lbs.

Straits Settlements ’ : . . 176 » '

J&Vaa . . . . . . . 2,058 9 3

China . . o - . . 3,757 2 )

Other countries . . . . . 155 » »»

TOt&l . 8,660 ) ’
. or 8-7 million Ibs.

3. Government are not aware that any special explanation is needed.
As imports are not prohibited, there is nothing unusual in a certain amount
of foreign tea coming into this country. =

~
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4. As the quantity of Indian tea exported and consumed by India is
more than 430 million lbs., the effect of the foreign competition to which the
Honourable Member refers is almost negligible. I would also remind the
Honourable Member that a duty of 15 per cent. ad valorem is levied on imported
tea under the Indian Tariff Act and an additional surcharge of 5 per cent.
ad valorem is at present being levied under the Provisional Collection of Taxes
Act in accordance with the proposals made in the Finance Bill which is now
before the Legislature. No reasons for a further increase in these duties have
yet been placed before Government.

PROVISION OF FACILITIES FOR EDUCATION IN BALUCHISTAN.

120. TeE HoNoURABLE KHAN BaHADUR CHAUDRI MUHAMMAD DIN ¢
Will Government please state :

1. What is the population of Baluchistan and how many of them are
literate ?

2. Is the Province the most backward in education among all the pro-
vinces of India ?

3. Is there no college in this Province ?
4. Does the Province comprise an area of 134,638 square ‘miles ?

5. Does Government propose to provide educational facilities to the

people of Baluchistan in order to bring the Province to the level of other
provinces in India ?

TeE HoNoUuBABLE SIR FRANK NOYCE : 1. According to the provi-
sional figures of the census of 1931 the population of British Baluchistan is:
463,492. The figures for literates are not yet available. According to the.
census of 1921 there were 30,247 literates out of the then population of 420,648

2. Yes.

3and 5. There is at present no college in this Province. The provision

of facilities for higher education is at present under the consideration of Gov-
ernment.

4. The area of the province of Baluchistan is 54,228 square miles. The

province and states of Baluchistan together have an area of 134,638 square
miles,

Pavcity oF MusLmm JupGgEs IN HicH COURTS.

121. Tee HoNouraBLE Mr. ABU ABDULLAH SAIYID HUSSAIN
IMAM : (a) Will Government be pleased to lay on the table a statement

showing the number of Muhammadan, Hindu, Christian and European Judges.
in all the different High Courts -of India ?

(b) Are not qualified Muslims available for such posts ¢ If the answer
be in the affirmative, will Government be pleased to state the reason why
there are not more Muslim Judges ?

(c) What qualifications are required for the post of High Court Judge*
ship ?

Tae HoNouraBLE Me. H. W. EMERSON : (a) The information is con-
tained in the statement which I lay upon the table.
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(b) The statement shows that there are a number of Muslim Judges in
High Courts and Courts of analogous jurisdiction. As stated before in this
House, permanent appointgents to the High Courts are made by His Majesty
under section 101 of thé Government of India Act. The main criterion in
filling vacancies is necessarily that of legal qualifications subject to which the
claims of Muslim candidates receive careful consideration.

(c) The qualifications are laid down in section 101 of the Government of
India Act.

Statement showing the present strength of High Courts, Chief Court, Oudh, and Judictal
Commaussioners’ Courts.

Indian
Province. Muslims. Hindus. |Christians. [Euroreans.
High Courts.

Madras (14) . . . . . .. 6
Bombay (10+1 Additional) . .1 3+1 Parsi
Calcutta (1541 Additional) . . | 2 including | 6

one ap-

pointed

acting

Judge.
Allahabad (9+3 Additional) . . ]2 3 T
Lahore (9+5 Additional) . . . ]2 4 1 7
Patna (9+2 Additional) . . . |2 3 6
Rangoon (11) . " .. 2+2 Bur. 7

mans.
Chief Court. |
Oudh (5) . . . . ]2 141 Parsi .. 1
Judicial Commissioners’ Courts.
Central Provinces (5) . . . .. 2 .. 3
N.-W. F. Province (2) . . .11
Sind (4) . B . . .11 1 .. 2
Al

NumBer or Munammapans, HiNDUs, CHRISTIANS AND KUROPEANS
APPOINTED AS JUDGES OF THE DIFFERENT HicH COURTS SINCE 1921.

122. Tae HoNouraBLE Mr. ABU ABDULLAH SAIYIDF HUSSAIN
IMAM : (a) Will Government be pleased to lay on the table a statement
showing the number of Muhammadan, Hindu, Christian and European officials
appointed as Judges of the different High Courts since 1921.

- (b) Has no Muhammadan official ever been appointed as Judge in some
High Courts ; if so, where and why ? '
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Tue HoxouraBLE Mr. H. W. EMERSON : I will obtain the informa-
tion and communicate it to the Honourable Member on receipt.

.
SHORT NOTICE QUESTION.
R1ors 1IN BENARES, MIRZAPUR, AGRA AND CAWNPORE.

Tar HoNourABLE KEAN Banapur Craupsi MUHAMMAD DIN: Sir,
I beg to put the following short notice question :

(a) Has the attention of Government been directed to the feeling in
the country over the recent riots and murders in Benares, Mirzapur, Cawnpore
and other places ?

(b) Isthere danger of further spread of lawlessness ?

(¢) If so, what steps do Government propose td take to restore confidence
and bring the offenders speedily. to justice ?

TaE HoNoURABLE Mr. H. W. EMERSON : (a) Government are aware
of the strong feeling that has been naturally aroused by the communal dis-
orders in Benares, Mirzapur, Agra and Cawnpcre.

(b) While it is the most earnest hope of Government that no further out-
breaks of this character will occur, they consider that there is danger of this
happening, unless public opinion among all communities and classes is strong-
ly and constantly exerted in the interests of peace.

(¢) The Government of India are satisfied that the Government of the
United Provinced have spared and will spare no effort to restore normal con-
ditions and to bring offenders speedily to justice. All Local Governments are
fully alive to the danger of communal strife and will take all steps that are
possible to anticipate and prevent clashes and to bring them promptly under
control if unfortunately they oocur.  In the matter of prevention, however,
the communities concerned can do far more than'Government in restoring and
maintaining friendly relations, and Government appeal to their toleration and
good sense to do all that lies within their power to promote this end.

STATEMENTS LAID ON THE TABLE.

REVIEW OF THE CIVIL EXPENDITURE OF nm GOVERNMENT OF INDIA IN THE
Six YEARS ENDING WITH 1929-30.

Tae HoNoUrABLE Sir JOSEPH BHORE (Industnes and Labour Mem-
ber) : Sir, I begto lay on the table the review* of the civil expenditure of the
Government of India in the six years ending with 1929-30.

COMMERCIAL TREATIES AFFECTING INDIA.

Tee HoNoURABLE M=. J. A. WOODHEAD (Commerce Secretary) : Sir,
I beg to lay onthe table a list of further commercial treaties and notes which

affect India. The agreements mentioned in Part II are also laid on the
table.

*Not printed in these proceedings.
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PART 1.

The agreements mentioned in this part provide for the grant of most-favoured-natio™
treatment to the products and manufactures of India on terms of reciprocity. Suc
treatment, however, does not include special privileges—

(1) granted by the Soviet Union under treaties to States which in 1914 formed an
integral part of the Russian Empire, to any country forming part of a customs
union with her, and to her border States with respect to local trade ;

(2) granted by Egypt to the Sudan and to countries bordering on Egypt in regard
to frontier traffic.

]
Country. Nature of agreement. Description. l Date.
|
1. Soviet Union . | Temporary agreement . | Commerce . . ’ April 16, 1930.
|
2. Egypt . | Notes . . . | Commerce . © June 5/7,1930.
3. Roumania . | Treaty, Protocol, Proto- | Commerce and Na- August 6, 1930.
col of Signature and | vigation.
Notes.
PART II.
India is & party to the agreements mentioned in this part.
] .
Country. Nature of agreement. |  Description. Date.
|
1. Persia . | Treaty and Notes .| Tariff Autonomy | May 10, 1928,
2. Turkey . . | Notes . L Commercial rela- | September 3, 1930.
| tions. -

ANGLO-PERSIAN TARIFF AUTONOMY TREATY OF MAY 10, 1928.
(ENGLISHE TEXT ASSIGNED.)

His Majesty the King of Great Britain, Ireland and the British Dominions beyond
the Seas, Emperor of India, and His Imperial Majesty the Shah of Persia,

Desiring to facilitate and extend still further the trade and commerce of their res-
pective countries and to regulate by means of a further treaty the commercial relations
between Great Britain and Northern Ireland, India and such other territories under the
Sovereignty, protection or authority of His Britannic Majesty as he may desire should be
bound by the treaty on the one side, and Persia on the other side,

Have resolved to conclude a treaty for this purpose and have appointed as their
plenipotentiaries : —

His Majesty the King of Great Britain, Ireland and the British Dominibns beyond
the Seas, Emperor of India :
For Great Britain and Northern Ireland and all parts of the British Empire
which are not separate members of the League of Nations :
Sir Robert Henry Clive, K.C.M.G., His Majesty’s Envoy Extra-
ordinary and Minister Plenipotentiary at Tehran ;
For India : )
Sir Robert Henry Clive, K.C.M.G., His Majesty’s Envoy Extra
ordinary and Minister Plenipotentiary at Tehran ;
His Imperial Majesty the Shah of Persia :
His Excellency Mirza Fatoullah Khan Pakrevan, Acting Minister for
Foreign Affairs ; .
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who, having communicated their full powers; found ingood and true form, haveagreed as
follows : —

Article 1.

His Britannic Majesty, realising the importance to Persia of full autonomy in all matters-
relating to customs duties and being willing, in view of the relations of friendship, between
the Governments of the high contracting parties, to facilitate the realiration of the Shah
of Persia’s wishes in this respect, agrees to the abrogation of all provisions of the existing

treaties between the high contracting parties which limit in any way the right of Persia
to settle the Persian customs tariff in full autonomy.

Article 2.

For the duration of the present treaty, and subject to complete reciprocity, goods
produced or manufactured in any part of His Britannic Majesty’s territories to which the
present treaty applies shall not be subjected on entry into Persia to any customs duty,
coefficient, surtax, or import tax whatsoever, other or higher than the minimum duties,

coefficients, surtaxes, or import taxes, levied on similar gcods imrported frcm any foreign
country whatever.

In like manner for the duration of the present treaty, and subject to complete reci-
procity, goods produced or manufactured in any part of the Persian Empire and exported
to any part of the territories of His Britannic Majesty to which this treaty applies, shall
not, on leaving Persia, be subjected to ary customs duty, coefficient, surtax or export tax
whatsoever other or higher than the minimum duties, coefficients, surtaxes or export taxes
levied on similar goods exported to any foreign country whatever.

Persia having in virtue of her tariff autonomy established a single legal tariff (pres-
cribing maximum and minimum rates) to be enforced on all her frontiers, and to be applied
for a fixed period to those countries with which she has bound herself by a treaty or con-
vention, agrees that goods produced or manufactured in any part of His Britannic Majesty’s
territories to which this treaty applies shall, for the duration of the }i)resent treaty, enjoy
the benefit on their entry into Persia of the minimum rates of the Persian autonomous
tariff in force.

His Britannic Majesty agrees for his part that goods produced or manufactured in
Persia shall benefit on their entry into any part of his territories to which this treaty
applies by the minimum tariff in force accorded at any time to the most favoured nation

It is understood that if at any time during the period during which this treaty is in
force Persia elects to reduce on any of her frontiers one or more of the minimum rates of
this tariff, such reductions will be automatically applied to the goods produced or manu-

factured in the territories of His Britannic Majesty to which this treaty applies, by what-
ever frontier they are imported.

Article 3.

Goods produced or manufactured in the territories to which this treaty applies be-
longing to one of the high contracting parties and regularly imported into the territories
to which this treaty applies belonging to the other high contracting party shall on no
account be subjected, after duly paying the duties and charges laid down by the laws of
the country as being applicable upon entry to goods of foreign origin, to any internal
taxation or imposts other than those imposed on similar articles of 1 origin or imported
from any foreign country whatever.

Article 4.

His Britannic Majesty, so far as concerns his territories to which this treaty applies,.
and His Majesty the Shah of Persia, being each desirous of encouraging liberty of commerce
and avoiding the hindrance of their mutual commercial relation by prohibitions or res-
trictions on imports and exports, agree that they will not introduce any restrictive or
prohibitive measures against products of the territories of the other with the exception
of the following classes of prohibitions and restrictions which will not be prohitited, on
condition, however, that they are not applied in such a manner as to constitute a means
of arbitrary discrimination between foreign countries where the same conditions prevail,
or a disguised restriction on international trade : —

1. Prohibitions or restrictions relating to public security.
2. Prohibitions or restrictions imposed on moral or humaniterian grounds.
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3; Prohibitions or restrictions regarding traffic in arms, amunitiors and imple.
ments of war, or in exceptional ciréumstances, all other military supplies.

. Prohibitions or restrictions imposed for the protection of public health or for
the protection of animals or plants against diseases, insects and hermful
parasites.

5. Export prohibitions or restrictions issued for the protection of national treasures

of artistic, historic or archeological value.

6. Prohibitions or restrictions applicable to gold, silver coins, currency notes,

banknotes or securities.

7. Prohibitions or restrictions designed to extend to foreign products the regime
established within the country in respect of the production of, trade in,
and transport and consumption of native products of the same kind.

. Prohibitions or restrictions applied to products which, as regards production
or trade, are or may in future be subject within the country to State mono-
poly or to monopolies exercised under State control.

[

@

Moreover, nothing shall affect the right of either of the two high contracting parties
to adopt measures prohibiting or restricting importation or exportation for the purpose
of protecting, in extraordinary and abnormal circumstances, the vital interests of the
country.

Should measures of this character be adopted, they shall be applied in such a manner
as not to lead to any arbitrary discrimination against the other high contracting party.
Their duration shall be restricted to that of the causes or circumstances from which they
arise.

Nevertheless, it is agreed between the two high contracting parties that the provisions-
of this article shall not be invoked in regard to any prohibition or restriction on importa-
tion or exportation which is not contrary to the provisions of the International Convention
for the Abolition of Prohibitions and Restrictions on Importationand Exportation, signed
at Geneva on the 8th November, 1927.

Aft‘ide 5.

The value to be declared for the calculation of customs duties on importation into
Persia in cases in which the tariff prescribes ad valorem duties shall be equal to the market
price of the goods in question in their place of origin or manufacture increased by the
expenses of packing, sale, insurance, commission and transpo1t, as well as of other necessary
expenses for the importation of the goods to the Persian frontier. This value cannot.
in any case, be inferior to the wholesale price of similar goods in the place of importation
and at the moment of importation, a deduction being made of 10 per cent., as well as of &
sum corresponding to the duties and charges which products of that kind pay on entry.
When the value of the goods is originally expressed in foreign money, this will be converted
into_the money of the country into which the goods are imported in accordance with the
mod® recent rate of exchange followed by the local banks before the deposit of the de-
claration with the customs.

The present treaty shall be ratified and the ratifications shall be exchanged at Tehran
a8 soon a8 possible. It shall come into force immediately upon ratification, and shall be
binding during eight years from the date of its coming into force.

. In case neither of the two high contracting parties shall have given notice to the other
8ix months before the expiration of the said period of eight years of its intentlon to ter-
minate the present treaty, it shall remain in force until the expiration of six months from
the date on which either of the two high contracting parties shall have denounced it.

The present treaty has been drawn up in Persian and in English, pending the pre-
paration of the French text, on which the two high contracting parties will agree as soor
88 possible and which will be authoritative.

In witness whereof the respective plenipotentiaries have signed the present treaty
and have affixed thereunto their seals,

Done at Tehran the 10th day of May, 1928.
(L. 8.) R. H. CLIVE.
(L. 8.) F. PAKREVAN.
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. . Protocol Annezed to Article 2.

It is agreéd that by the minimum tariff rates in force are meant the minimum tariff
rates approved by the law of the Majlis of May 3, 1928 (13th Ordibehecht, 1307).

But if the rates in force on the date of the signature of this treaty as granted to the
most favoured nation are subsequently increased on the chief Persian articles of export,
with the exception of mineral oil and its products, to the territories of His Britannic
Majesty to which this treaty applies, Persia has the right to increase her minimum tariff
on the principal articles from the territory or territories concerned.

At the same time it is agreed that the amount of duty resulting from such increase
in the Persian minimum tariff shall not exceed the amount of duty resulting from the
change in the tariff of the territory or territories concerned.

In witness of which the respective plenipotentiaries have affixed their signatures
thereto.

Done at Tehran this 10th day of May, 1928.
(Sd.) R. H. CLIVE.
{8d.) ¥. PAKREVAN,

No. 3.
FEXCHANGE OF NOTES REGARDING TB.E ENTRY INTO FORCE OF THE TREATY.
(%)
Sir R. Clive to Acting Persian Ministed for Foreign Affairs.
Tehran, May 10, 1928,

M. le Gerant, -

I have the honour to inform Your Excellency that, if you would be so good as to con-
firm to me that it will be unnecessary to submit to the prior approval of the Majlis the
Tariff Autonomy Treaty signed by us to-day, my Govermnent ‘would be prepared to agree
to ite provisional entry into force as from to-morrow pending the exchange of ratifications,
which will be effected as soon as possible.

His’ Britannic Majesty’s Government, nevertheless, consider that goods consigned
direct to Persia before the application of the new tariff and originating in any part of the
territories to which this Treaty applies, ought not to be subjected to customs duties higher
than those to which similar goods from the same origin have hitherto been subjected.

I beg you, M. le Gerant, to be 8o good as to confirm in writing that the above is, ag
I trust, in conformity with the views of the Persian Government. )
I avail, etc., ¢
(8d.) R. H. CLIVE.
(#9)
Acting Persian Minister for Foreign Affairs to Sir Clive.

Tehran, May 10, 1928
M. le Ministre,

In reply to your letter of to-day’s date, I have the honour to confirm to Your Hxcel-
lency the full agreement of the Imperial Government on the subject of the provisional
entry into force, as from to-morrow, of the Tariff Autonomy Treaty which we have signed
to-day pending the exchange of ratifications, which will be effected as soon as possible.

It is true that in virtue of the law of the 13th Ordibehecht, 1307 (the 3rd May, 1928)s

the Government are authorised to apply this Treaty without there being necessity to
submit it to the prior approval of the Majlis N
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Moreover, the Persian Government undertake not to impose on goods originating
from any part of the territories to which the present Treaty applies, and consigned direct
to Persia before the entry into force of the new tariff, customs duties higher than. those
to which similar goods of the semge.origin have hitherto been subjected.

Please accept, etc.,
(Sd.) F. PAKRE_YA_N .

No. 4. _

Ly R L. B Se. T . -
EXCHANGE.OF NOTES REGARDING: THE MAINTENANCE 1IN FORCE OF PROVISIONS OF
. S ExI1STING TREATIES. Cn :

. ~(i) ’ . b
Sir R. Olive to Ac;ing Persian M mwter for Foreign Affairs,

Tehran, May 10, 1928.
M. le Gerant, .
With reference to the provisions of the Treaty signed this day between His Britannic
Magesty and His Imperial Majesty the Shah of Persia, I have the honcur to make the
following communication and to ask you to be so good as to confirm it.

Whereas the Treaty signed this day between His Britannic Mejesty and His Imperial
Majesty the Shah of Persia replaces only those provisions of existing treaties between
them which limited in any way the Tright of Petsia to settle her tariff in full autonomy,
His Britannic Majesty’s Government in Great Britain and the Imperial Persian Govern-
ment have the firm intention to proceed forthwith to the revision of those provisions in
the existing treaties which have not been modified by the Treaty signed this day, with a
view to the conclusion in a period of one year of a full Treaty of Commerce and Navi-
gation, which shall place their relations in harmony with, present circumstances.

It is accordingly agreed that, until the conclusion of such Treaty, and in accordance
with the provisions of paragraph 2 of my letter of to-day’s date, the principles laid down
in Article 9 of the Anglo-Persian Treaty of 18567 relating to most-favoured-nation treat-
ment shall be maintained as at present, and that ships and boats of the High Contracting
Parties shall continue to enjoy such most-favoured-naticn treatment, ard also the same
treatment as national ships and boats in all matters relating to comrmerce and navigetion,
including facilities and charges of all kinds in ports and harbours. )

I avail, etc.,
R. H, CLIVE.’

(42)
Acting Persian Minister for Foreign Affuirs to Sir R, Clive.

Tehran, May 10, 1928,
M. le Ministre,

In reply to your letter dated the 10th May 1928, I have the honour to confirm to you
that, in consideration of the fact that the Treaty signed this day between His Imperial
Majesty the Shah of Persia and His Britannic Majesty replaces only those provisions of
the existing treaties between them which limited in any way the right of Persia to settle
her tariff in full autonomy, and of the fact that His Britannic Majesty’s Government in
Great Britain and the Imperial Persian Government have the firm intention w0 proceed
forthwith to the revision of those provisions of the existing treaties which have not been
modified by the Treaty signed this day, and thus to conclude in a period of one year a
Treaty of Commerce and thus Navigation which shall place their relations in harmony
with present circumst , it is agreed that, until the conclusion of such Treaty and in
accordance with the provisions of paragraph 2 of your letter of to-day’s date the principles
laid down in Article 9 of the Anglo-Persian Treaty of 1857 relating to most-favoured.
nation treatment shall be maintained as at present, and that shipe and boats\Qf the High
Contracting Parties shall continue to enjoy such most-favoured-nation trestment and also
the same treatment as national ships and boats in all matters relating to ecommerce and
navigation, including facilities and charges of all kinds in ports and harbours.

Please accept, etc.,
F. PAKREVAN.
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No. 5.

NOTES BEGARDING THE COMMERCIAL RELATIONS BETWEEN THE SELF-GOVERNING
DOMINIONS AND PERSIA.

(%)
Tehran, May 10, 1928
M. le Gerant,

I have the honour to assure Your Excellency, in the name of the Governments of
Canada, the Commonwealth of Australia, New Zealand, the Union- of South Africa and
the Irish Free State, that His Britannic Majesty renounces, as from the date of the entry
into force of the treaty signed this day between himself and His Imperial Majesty the
Shah of Persia, the right of those Governments to benefit by those treaty provisions which
limit in any way the right of Persia to her customs autonomy.

It is understood that His Britannic Majesty reserves the right, for each of the above-
mentioned States, separately to denounce the present treaty at the date of its expiration.

I avail, etc.,

R.H.CLIVE.

(#9)
Acting Persian Minister for Foreign Affairs to Sir R. Clive.

Tehran, May 10, 1928,
‘M. le Ministre,

I hereby take note of the renunciation by His Britannic Majesty, as from the entry
into force of the treaty signed this day between His Imperial Majesty the Shah and His
Britannic Majesty, of the right of the BStates mentioned in your letter, dated the 10th

-May, to benefit by those treaty provisions which limit in any way the right of Persia
t0 her customs autonomy.

I also note that His Britannic Majesty reserves the right, for each of the above-
mentioned States, separately to denounce the present treaty at the date of its expiration.

I have the honour to assure Your Excellency, in the name of the Imperial Persian
Government, that goods produced or manufactured in Canada, the Commonwealth of
Australia, New Z d, the Union of South Africa and the Irish Free State or in terri-
tories placed under their authority or jurisdiction, will not be accorded less favourable
treatment in Persia than the goods produced or manufactured in any other foreign country,
8o long as the goods produced or manufactured in Persia enjoy in the State or territory
concerned treatment not less favourable than that accorded to goods produced or manu-
factured in any other foreign country.

Please accept, ete.,
F. PAKREVAN.
(544)
Sir R, Clive to Acting Persian Minister for Foreign Affairs.
Tehran, May 10, 1928;
M. le Gerant, v 9285

I hereby take note of the Imperial Persian Government’s assurance contained in your
letter of to-day’s date that goods produced or manufactured in Canada, the Commonwealth
of Australia, New Zealand, the Union of South Africa and the Irish Free State or in the
territories placed under their authority or jurisdiction, will not be accorded less favourable
treatment in Persia than the goods produced or manufactured in Persia enjoy in the
State or territory concerned treatment not less favourable than that accorded to goods
produced or manufactured in any other foreign country.

I avail, ete.,
R. H. CLIVE,
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No. 6
EXOHANGE OF NOTES REGARDING IMPERIAL AIRWAYS (LIMITED).
(%)

Tehran, May 10, 1928.
M le Gerant,

Your Excellency is aware that the question of rapid communication hetween Great
Britain and India is & matter of special interest, not onlyito His Britannic Majesty’s Gov-
ernment in Great Britain, but also to the Government of India.

The Imperial Airways Company has already established a weekly service from Cairo
to Basrah and is greatly desirous of prolonging this service to India.

I venture, therefore, to hope that the Imperial Government, recognising the purely
commercial object of this company in desiring to have permission to fly over the Persian
<coast of the Gulf, will give favourable consideration to this proposal, which will permit
the company to prolong its service to India by way of the Persian coast.

I avalil, ete.,
R. H. CLIVE.
(i)
Acting Persian Minister for Foreign Affairs to Sir R. Clive.

Tehran, May 10, 1928,
‘M. le Ministre,

The Persian Government, intending to create Government aerodromes where the
landing of foreign aircraft flying over Persian territory shall be authorised under equal
conditions, and having no ial reason to refuse this authorisation under the prescribed
conditions to the aircraft of the Imperial Airways Company, is ready to enter into dis-
cussions with the representative of the said company in order to find a basis of agreement
regarding the conditions under which the aircraft of the said company, shall be allowed
to land on the Government aerodromes for a period to be determined.

Please accept, etc.,
F. PAKREVAN.

No. 7.

NOTES REGARDING THE POSITION OF BRITISH NATIONALS IN PERSIA AFTER THE
ABOLITION OF THE CAPITULATIONS,

(O]
Acting Persian Minister for Foreign A ffairs to Sir R. Clive.

Tehran, May 10, 1928,
M le Ministre,

In reply to enquiries, and at the moment of the realisation of their resolution to abolish
the regime known as the capitulatory system, the Imperial Persian Government, animated
by the wish to dispel the disquietude which might arise among British nationals resident
in Persia, by reason of the novelty of the regime which will henceforth be applied to them,
and desirous of keeping your nationals informed through you of the measures taken by
Persian legislation and the Persian Government with regard to them, communicates the
present decision in order that you may transmit its tenour to your nationais.

It is unnecessary to inform you that the Persian Government themselves, whose
interest and earnest desire it is to obtain for Persian citizens as many guarantees as possible,
and with this object to have a judicial system the working of which shall be as nearly
?erfectaapossible, have accomplished considerable reforms in the judicial personnel and

egislation.

Without mentioning laws which are known to everybody, the possession of knowledge
in matters of law equivalent to that required for a legal diploma is at present an essential
<condition for anyone entering upon a judicial career.
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As for the situation of British nationals in Persia resulting frem the provisions of
Persian law, the following measures taken by the Fersian Government will ke applied
to them as froin. the 10th May, 1928 :— T AR

1. On the basis of perfect reciprocity, they will be admitted and treated on Persian
territory in conformity with the rules and practice of inteiraticnal law, will enjoy the
fullest, protectio'; of the laws and the authorities of the count1y and will receive the rame
treatment as nationals.

. ,2. In all civil or commercial cases in which one of the parties is a British national,
_ only written evidence will be admitted.

In'all proceedings, even criminal pi'oceedings, judgment-will ke reduced to writing

.and, will contain the considerations of law and of fact on which they are founded.

Those interested. in-the proceedings, or the persens authorised by them, shall have

_the right to obtain a copy of the evidence and of the judgment, subject. to payment of the
prescribed charges. . )

- -In criminal matters, oral testimony being & noimal metk(d of evidence the interests
of the accused will be safeguarded, as at present, by articles 215 and 216 of the Penal
Code dealing with perjury.

3. To the exelusion of all other jurisdiction, cnly the ccuits and tritunals subordinate
to the Ministry of Justice will be competert to deal with cases in which one of the parties
is of British nationslity.

Only the criminal tribunals subordinate to the Ministry of Justice will, geherally
speaking, be able to pronounce sentences of imprisonment cn British nationals.

Nevertheless, in‘the event of the prcclamation ef state of siege, when a case is brought
before a tribunal specially constituted, that tritunal will alcc ke able to take cognisance
of cases in which a British national is concerned.

Moreover, in fiscal matters and in general in a dispute between an administration
and a British national relating to a purely administrative matter, the administrative
ttibunals will retain their competence.

. 4. British nationals will in every case be amenable only to lay (non-religious) tri-
.bunals, and lay laws alone will be applicable to them. -

3 5. The ordinary police courts will only be competent in matters of trifling importance
and for facts involving only a slight penalty.

They will not be able to order sentence of imprisonment, eave in cases where British
nationals themselves request that the sentence of a fine imposed on them shall be con-
verted into imprisonment. According to the law, the ordinary police courts will never
be able to order more than one week’s imprisonment. It is clearly understood that they
are not authorised to order corporal punichment.

6. A British national arrested in flagrante delicto shall not be kept in prison for more
than twenty-four hours without being brought before the eotrpetent judicial authority.

Apart from cases of arrest in flagrante delicto, no British national will be arrested or
imprisoned without a warrant emanating from the competent judicial authority.

Neither the private dwelling house nor the business premises of a British national
wAll be forcibly entered or searched without a warrant from the competent judicial autho-
rity. with guarantees, to be determined later, against abuses.

7. British nationals arrested and imprisoned will have the right, in conformity with the
prison regulations, to communicate with their nearest consuls, and the consuls or. their
representatives will have, subject to pricon regulations, permission to visit them. \
requests so to communicate will at once be transmitted by the governmental authorities,.

8. The Imperial Government has in contemplation g’énerous regulations regarding
release on bail, which will be compulsory in all cases, except cases of crime (crime as it is.
defined in the Penal Code) .

The sum demanded as bail will be reasonably proportioned to the nature of the offence.

In cases of appeal the same facilities of release on bail as those mentioned above
will be given until judgment in the appeal has been pronounced. .

9. According to Persian law, trials are, in general and save in exceptional cases, held
in public and those interested in the trials and in the fate of the parties concerned have,
‘therefore, the right to be present, save in exceptional cases, as spectators, without any
right, however, to take part in the proceedings.
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' .
" 10. In criminal matters, the accused is absolutely free to chcose his counsel, who

may be chosen even from his compatriots.

11. The Imperial Government has decided to reform the conditions of the prisons,
in order that these may conform to a greater extent to modern custom, and a sum sufficient
to provide prisons in Persia which shall fulfil the necessary hygienic conditions has already
been voted.

In the meantime British nationals who may be condemned to imprisonment for more
than one month—imprisonment for one month or less being convertitle into a fine—¢hall
be transferred at their request to a prison tulfillirg the neceseary hygienic conditicns.

12, Whereas Great Britain accords most-favoured-nation treatment in matters of
personal status to Persian nationals in the British Empire and the territories belonging
to His Britannic Majesty, it is unaerstood that in matters of personal staius, t.e., a.1 ques-
tions reiating to marriage, conjugai rights, divorce, judicial sepalaticn, aower, paternity,
affiliation, adoption, capacity, majoriy, guaraianship, Lusteethlp wnd intercicticn, in
matters relating to succession 1o personalty, whether by will or no intestacy, and the dis-
tribution and winding up o1 estalés, ana iamily law in genexal, it is agreea between Yersia
and Great Britain that as regaids non-Mosiem Briush nationals establishea o1 Leng in
Persia their national trikunai wil alcne have julisaicuicu. As reg.rds british nationals
of the Moslem religion, the provisions of Moslem religious law, i conformit; with the
Persian codes, will be applied to them in matters of personal status, until this question
has been tinally settled.

The present stipulation does not affect the special attributions of consuls in matters
of status 1n accordance wilh internationa: luw o1 special agleen.ents which nay beconclu-
ded, nor the right ot Fersian coulls t¢ request ana IECEIVe €VIAELCe etLecling D.@iters
acknowiedged above as being witLin the comp.etence ot the naticnal inibunais ot the partiea
concerned.

By way of exception to the first paragraph, the Persian courts will aleo have juris-
diction 1n the matters referied to theiemn, n ke palues coucelnew sulmit in writing to
the jurisaicuon ot the said courts. ln such case the  esian courts will epply the national
law ot the parties.

. 13. In matters of taxation, British nationals will be treated on a footing of equality
with Persian nationals and wil not be compelled to pay, unde: any pretext whatever,
imposts, taxes or other fiscal dues which Feisan naticLais ale no. ccm.peliea to pay.

14. In judicial matters all judgments given by the former tribunals, even ii they have
not been carried mnto execution, are consiacred as tinally settled, and shall in no case be
subjec. to iresh enquury ; in the same way, every finai judgment given by the former
tnibunals is recognised as one to be put into execution. 1n short, all cases concluded under
:lcll? tormer judiciul regime are considered as finally settled and shali in no case be reopen-

Unfinished cases in the Tribunal of the Ministry for Foreign Affairs and in the courts
of provincial Governors shall be tinished pefore those tribunais unless the foreign national
concerned requests, beiore the close of tne discussions, that tie proceedings shall be trans-
ferred to the judicial tribunals.

The period allowed by the Imperial Government for the completion of unfinished
cases before the said tribunals will not extenu beyond the 10th May, 1v29.

15. All questions relating to security for costs, execution of judgments, service of
judicial and extra-judicial documents, commissions rogatories, orders fo. the payment
of costs and expenses, iree judicial assistance and imprisonment for debt'are leit to be
reguiated by separate conventions to be concluded between Persia and Greet Britain.

16. Seeing that in civil or commercial matters Persian law allows arbitration and
clauses in agreements providing therefor, and since arbitrai decisions rendered in pursu-
ance thereot shall be executed on order of the president of the Court i First lnstance,
who is obliged to issue that order unless the arbitral decision should be contrary to public
order, it is clear that British nationals will be in complete enjoyment of this legal arrange-
ment.

17. British nationals shall not be arrested ot suffer restraint in their individual literty
in order provisionally to saieguard claims ot a pecuniary nature, except in cases wkLere
any distraint to be made upon a debtor’s possessions which are actually in Fersia would
be liable to be jeopardised by some action on the part of the debtor, and where they could
not be safeguarded by any other means.
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18. As regards immovable property and rights, it is understood that British nationals

are permitted as in the past to acquire, occupy or possess snch property on Persian soil
a8 is necessary for their residence and for the exercise of their commerce and industry.

Please accept, etc.,

F. PAKREVAN.

Sir R. Clive to Acting Persian Minister for Foreign Aﬁaif@.

Tehran, May 10, 1928.
M. le Gerant,

With reference to Your Excellency’s note dated the 21st Ordibehecht, 1306 (the 12th
May, 1927), I have the honour to inform you that my Government have given symga-
thetic consideration to the wishes expressed by the Imperial Government for the can-

cellation of the capitulatory privileges by which British natior als have hitherto bene-
fited.

I take note of the judicial measures which Your Excellency has been kind enough
to communicate to me in your letter of the 10th May, and beg to inform you that my
Government rely absolutely on the fact that the Imperial Government will ensuré under
the new regime complete and adequate protection to British nationals, their rights and
their properties.

I note that the Imperial Government allow a period of one year to the Tribunal of
the Ministry for Foreign Affairs and the Governors’ court in order that unfinished business
in these tribunals may be completed. I now therefore request the Imperial Government
to be so good as to allow the same period to the British consular courts in order that these
may finish the cases between British nationals which they have not up to the present
been able to complete. .

I avail, etc.,

R. H. CLIVE.

Acting Persian Minister for Foreign A ffairs to Sir R. Clive.
. Tehran, May 10, 1928.
M., le Ministre,

I have the honour to acknowledge the receipt of your letter of the 10th May.

His Britannic Majesty’s Government can be assured that the new judicial regime in
Persia will provide complete protection in all respects to the nationals of the British Em-
pire. : :

In accordance with the wish which you have expressed to me in the name of your
Government, the Imperial Government will allow to the British consular courts a period
of one year for the completion in those courts of the unfinished cases of British nationals.

~

I avail, ete.,
F. PAKREVAN.

EXCHANGE OF NOTES REGARDING Br1TISH MIiss1oNARY WORK.

Sir R. Clive to Acting Persian Minister for Foreign Affairs.
Tehran, May 10, 1928,
M. le Gerant,

I should very much like to receive from Your Excellency an assurance on behalf of
the Imperial Government that British missionaries in Persia will be authorised as in the
peast to carry on their charitable and educational work.

I avail, etc.,
R. H. CLIVE.
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l
Acting Persian Minister for Foreign Affairs to Sir R. Clive.

Tehran, May 10, 1928,
M. le Ministre,

In reply to your request relative to British missionaries, I have the honour to inform
you that they will be authorised to carry on their charitable and educational work pro-
vided that they do not contravene either public order or Persian Jaws and regulations.

Please accept, eto,,
F. PAKREVAN,

NoTE TO AcTING PERSIAN MINISTER FOR FOREIGN AFFAIRS RECORDING THR Posrriox
WITH BEGARD TO AN ERBOR IN THE DomIiNioNs NoTes oF May 10 (No. 5).

Sir R. Clive to M. Pakrevan.

Tehran, November 30, 1928,
M. le Gerant,

Under instructions from His Majesty’s Government in Great Britain, I have the honour
to draw Your Excellency’s attention to an error which appears in the notes annexed to
the Anglo-Persian Tariff Autonomy Treaty of the 10th May last. This error has already
on several occasions formed the subject of discussion with his Highness the Minister of
Court, and it is now the wish of my Government to put on record the fact that a certain

passage in the notes mentioned above has been wrongly drafted, and to explain what it
had been intended to say.

2. The passage in question occurs twice, firstly in paragraph 2 of my first note regard.
ing the position of the self-governing Dominions of Canada, the Commonwealth of Aus-
tralia, New Zegland, the Union of South Africa and the Irish Free State in relation to the
Tariff Autonomy Treaty, and secondly in paragraph 2 of your Excellency’s reply. The
original wording of this paragraph, in the form to which His Majesty's Governments
in the Dominions had agreed, ran as follows :—

‘It is understood that His Britannic Majesty ratains the right in resrect of each

of the Dominions mentioned above of withdrawing separately from the
existing treaties between His Majesty and the Shah of Persia.”

The object of this Ii'.'rovision was to ensure that the Dominions retained for the future
the right which they already possessed under article 2 of the Anglo-Persian Commercial
Convention of 1903, and paragraph 3 of the Anglo-Persian Commercial Agreement of
1920, of withdrawing frcm participation in those instruments.

. 3. Owing to a misunderstanding due to the extreme haste with which the negotia-
tions for the treaty had to be conducted, this paragraph in the notes as actually signed
ran as follows :—

‘1l est entendu que Sa Majeste britannique reserve le droit, pour chacun des Etats
susmentionnes, de denoncer separement le present traite a la date de son
expiration.”

It is evident that this wording in no way represents the intentions of His Majesty’s
Governments. It is, indeed, meaningless, for the tresty itself wae no' signed on behalf
of the Dominions and does not ay ply to them ; it is not possible for His Britanhic Majesty
to reserve the right to denounce a treaty on behalf of par s of his territories to which that
treaty does not apply, nor is it reasonable to refer to the possibility of denouncing some-
thing at the date of its expiry when there is nothing to denounce.

4. My Government understand from his Highness the Minister of Court that the
Persian Government are not disposed to agree to the rectif cation of the error by & with-
drawal of the noter as sipned and their rerlacement by new notes containing yeragiarh 2
In the forr originally proposec by Hir Majeriy’s Governments. In these circumstances
they think it necessary to place the true position on record.

I avail%ete.,
RTH.ICLIVE.
B2
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No. 10. .
PROTOCOL AUTHENTIOATING T8E FRENCH TEXT OF THE TREATY RELATING TO THE
CusToMS AUTONOMY OF PERSIA, SIGNED THE 10TH May, 1928,

. The undersigned, duly authorised for that purpose, have agreed, in the name of
His Britannic Majesty on the one hand, and of His Imperial Majesty the Shah of Persia
on the other hand, that the following text is the French text of the treaty relating to the
customs autonomy of Persia, signed on the 10th May, 1928, at Tehran. This Freneh
text is the text which is declared in article 8 of the said treaty to be authoritative.

(Here follows the French text of the treaty—See No. 1.)

In witness whereof the respective plenipotentiaries have signed the present protoco
authenticating the French text of the treaty relative to the customs autonomy of Persia,
and have affixed thereto their seals.

Done at Tehran, the 17th April, 1930, .
(L.8.) R. H. CLIVE,

(L.8.) M.FARZINE.

Norte rroM H1s EXCELLENCY SIR GEORGE CLERK, His MAJESTY'S REPRESENTATIVE IN
ToureEY, To His ExcELLENCY DocTor TEVFIEK RUusTu BEY, MINISTER FOR FOREIGN
AYFAIRS, ANEKARA (TURKEY), DATED THE 3RD SEPTEMBER, 1930.

1 have the honour to inform you, under instructions from His Majesty’s Principal
Sacretary of Stato for Forsign Affairs that, pending the negotiation and conclusion of a
treaty regulating the commercial relations of the two countries, the Government of India,
in order to avoid any impediment to the trade and commerce between India and Turkey
on the lapse of the modus vivendi brought into force by an excherge of notes on the 2nd
July 1929, to which India adhered on the Ist August 1929, undertake, on con-
dition of reciprocity, to accord, as from the expiration of the above-mentioned modus
vivendi, to goods the produce or manufacture of Turkey a treatment in India which shall
be as favourable in all respects as thet accorded to goods the produce or manufacture of
the most-favoured foreign country. This treatment shall be accord(d in all matters of
commerce and navicetion and ar regerds imryportation, exportaticn and transit, and in
genera! a'l that concerns customs duties and formalities and commercial operations.

2. Tt is understood t! at th~ treatment of the most-favoured foreign country stipulated
in the preceding paragrayh wil' not embrace the special advanteges which are or may
in the future br~ accorded i+ customs matters by Turkev to countries detahced from the
Ottoman Empire under the Treaty of Lausanne of the 24th July, 1923.

3. In Jodia and ir the territories under the administration of the Government of
India, T rkish nationa's and in Turke naticnals of British India and of territories under
the administration of the Goverrment of Irdia, wi'l } eve the right to travel freely, to es-
teblish themselves and to acouire mevatle end irmovetle property under the same
eonditions as the nationals of the most-faveoured fereign ccuntry.

4. The undertakings contained in this note will take effect a8 from the expiration
of the modus vivendi menticned in raragr ph 1 stove, ar d wil' remain in force fora period
of six months at least. it being vnderstoed that the undartakings may be terminated by
either ~arty by giving three months’ notice at the en ‘ of the th'rd month or at ny time
subsequently. Failine suck notiee and suhject to the aforesai ! right of termination they
will remain in operation until the entry into force of th treatv of commerce which is
now to be negotiated, as from which date they will ipso facto cease to he effective.

I avail myself of this oppcrtunity to assure Your Excellency of my highest considera-
tion.

NoTe rrRom His FxcrireNcy Dr Tevrxk Rusrv BEY, TUREISH MINISTER FOR FOREIGN
A¥FATRR, TO His FXCFIIFNCY STR GFORGF C1FPF HIs MAJESTY’S REPRESENTATIVE
1IN TUrRkEY, TOREKIYE CCMBEURIYETI, HARICIYE VEKALETI, ANKARA, 3 Evrur 1920,

Biyik Elgi Hazretlers.

Tirkive ile Hindistan arasindaki ticeret miirasebetlerini tanzim edecek olen mus
he denja miizakere ve akdine intizaren ve 2 Ternmuz 1929 tarihinde nota teatisi suretile
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ivete konup Hindistan'in 1 Agustos 1929 tarihinde iltihak eyledigi Medie Vivendi
ﬁtelgg:tinin hi&minda iki memlei-é arasincaki ticareti sektedar edebilecek her torld
maniayi bertaraf etmek fizere, Tarkiye Cumhuriyeti Hukiimetinin, n:ﬁtekalzlhyet sartile
yukarida zikredilen Modis Vivendinin inkizasindan itibaren, Hindistan’ba mi_.ls'ahsa,l veya
mamul emtiaya, her hususta, Tarkiye'de en ziyade miisadeye mazher ecnebi memlekette
mustahsal veya mamul emtiaya bahsedilen muamele kadar misait bir muamele tatbik
etmégi taahhiit eyledgini Zatialinize bildirmekle kesbiseref eylerim. Bu rauamele ticaret ve
seyrisefaine, ithalat, ihracat ve transite, ve alelumum glimrik riisum ve muamelitile
ticart muamelelere miteallik bitéin hususlarda tatbik edilecektir.

2. Surasi mukarrerdir ki yukaridaki fikrada yazili en ziyade mueadeye mazhar
ecenebi memleket muamelesi, 24 Temmuz 1922 tarihli Lozan Muahedesi mucibince
Osmanli Imparatorlugundan ayrilmis o'an memleketlere gumrik hususlarirca Tirkiye
tarafindan bahsedilmis veya ileride edilebilecekolan hususi menfaatleri tazammun et
miyecektir.

3. Hindistan'da ve Hindistan Hukdmetinin idaresi altindaki memleketlerde tirk
tebeasi, Tirkiye’de Ingiliz Hindistani * British India ” ile Hindistan Huykdmetin'n idaresi
altindaki memleketler tebeasi en ziyade miisadeye mazhar ecnebi devle tebeasi ile ayni
serait dairesinde, serbestge Seyahat, Ikamet etmek v2 menkul ve gayrim nkul emval
tasarruf eylemek hakkini haiz olacaklardir.

4. Bu notanin ihtiva eyledigi taabhiitler yukardaki birinci fikrada zikredilen modis -
vivendinin inkizasindan itibaren meriyete girecek ve lsakal #1ti av meri olacaktir. Surasi
mukarrerdir ki, Taraflardan her biri mezkir taahhiitleri—fesih, ihter tarihinden G¢ ay
sonra mutebar olmak fizere—i¢lincii ayin nihayetinde veya bu tarihten sopra her an
feshedebilecek tir. Béyle bir ihbar vukubulmadigi tekidirde raeiizr tashhiitler elyevim
miizakeresine baslanacak olan Ticaret muehedesinin tatbiki tarikiie kadar—salifiizzikir
fesih hakki mahfuz kalmak sartile—meri ve bu tarihte bilfiil hiikiimden sakit olacaktir.

Bilvesile, Biiytik Elgi Hazretleri, Zatiélinize ihtiramati faikami teyit eylerim.

TRANSLATION OF NOTE FROM HI1s ExcrrirNcy Dr. Trvrik Rustu Bry, To His Excer-
LENCY SIR GEORGE R. CLERK, MINISTER FOR FOREIGN AFFATRS, ANKARA, DATED THE
3rD SEPTEMBER. 1930. -

I have the honour to inform you that, pending the negotiations and conclusion of a
Treaty regulating the commercial relations between Turkey snd India. the Government
of the Turkish Republic, in ord>r to avo'd any impediment to the trade and commerce
botween the two countries on the lapse of the modus vivend? broueht into force by an
exchange of notes on the 2nd July, 1929. to which India adhered on the 1st August, 1929,
undertake, on condition of reciprocity, to accord. as from the expiration of the above-
mentioned modus vivend:, to goods the produce or manufacture of India a treatmert in
Turkey which shall be as favourable in all respects as that accorded to goods the produce
or manufacture of the most-favoured foreign country. This treatmert shall be accorded
in all matters of commerce and navigation and as regards importation, exportation and

transit, and in general all that concerns customs duties and formalities and commercial
operations.

. 2. It is understood that the treatment of the most-favoured foreign country stipu'ated
in the preceding paragraph will not embrace the special advantages which are o- may
in the future be accorded in customs matters bv Turkey to countries detached from the
Ottoman Empire under the Treaty of Lausanne of the 24th July, 1923.

3. In India and in the territories under the administration of the Government of
Indi. Turkish nationals, and in Turkey nationals of Britich India ard of territcrier under
the administration of the Government of Irdia. will kave the right to treye’ freely to
establich themselves and to acquire movable and immovable property unce:- the same
conditions as the nationals of the most-favoured foreign country.

4. The undertakings contained in this note will take effect as from the expiration of
the modus vivendi mentioned in paragraph 1 above, and will remain in force for a period
of six months at least, it being understood that the undertakings may be terminated by
either party by giving three months’ notice at the end of the third month or at any time
subsequently. Failing such notice and subject to the aforesaid right of termination they
will remain in operation until the entry into force of the Treaty of Commarce which is now
to be negotiated, as from which date they will ipso facto cease to be effective.

ion. T avail myself of this opportunity toassure Your Excellency of my highest considera-
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Tae HoNoUraBLE SR JOSEPH BHORE-(Industries and Labour Mem-
ber) : Sir, in view of what His Excellency has just said in his address to the
two Houses and in view of His Excellency’s meeting with representatives of
the Legislature, I would ask you to adjourn the House until 2-30 this after-
noon before which time Government will not now be in a position to lay certain
espential business before the House.

The Council then adjourned till Half Past Two of the Clock.

The Council re-assembled at Half Past Two of the Clock, the Honourable
the President in the Chair.

MESSAGES FROM HIS EXCELLENCY THE GOVERNOR GENERAL.'
INDIAN FINANCE Bmr.

Tee HoNoUrABLE SIR ARTHUR McWATTERS (Finance Secretary):
Sir, I have a Message from His Excellency the Governor General.

(The Honourable Sir Arthur McWatters then handed the Message to the
Honourable the President.)

TeE HoNoURABLE THE PRESIDENT : The Message is as follows :

‘“ Whereas the Legislative Assembly has failed to pass in the form recommended by
me the Bill to fix the duty on salt manufactured in, or imported by land into, certain parts
of British India, to vary certain duties leviable under the Indian Tariff Act, 1894, to fix
maximum rates of postage under the Indian Post Office Act, 1898, to vary the excise
duty on motor spirit leviable under the Motor Spirit (Duties) Act, 1917, to fix rates of
income-tax and super-tax, to vary the excise duty on kerosene leviable under the Indian
Finance Act, 1922, further to amend the Indian Paper Currency Act, 1923, and to vary
the excise duty on silver leviable under the Silver (Excise Duty) Act, 1930, a copy of
which Bill in the form recommended by me is hereto annexed ;

Now, therefore, I, Edward Frederick Lindley, Baron Irwin, in exercise of the power
conferred by sub:section (I) of section 67B of the Government of India Act, do hereby
certify that the passage of the said Bill is essential for the interests of British India.

IRWIN, -

Viceroy and Governor General
The 27th March, 1931 . R

Further Message :

‘“ In pursuance of the provisions of sub-section (1) of section 67B of the Government
of India Act, I, Edward Frederick Lindley, Baron Irwin, do recommend to the Council of
State that it do pass the Bill to fix the duty on salt manufactured in, or imported by land
into, certain parts of British India, to vary certain duties leviable under the Indian Tariff
Act, 1894, to fix maximum rates of postage under the Indian Post Office Act, 1898, to vary
the excise duty on motor spirit leviable urder the Motor Spirit (Duties) Act, 1917, to fix
rates of income-tax and super-tax, to vary the excise duty on kerosene leviable under the
Indian Finance Act, 1922, further to amend the Indian Paper Currency Ac:, 1923, and
to vary the excise duty on silver leviable under the Silver (Excise Duty) Act, 1930, in the
form hereto annexed.

IRWIN,

The 27th March, 19317 Viceroy and Governor General.
arch, . :

The Messages are endorsed on a copy of the Bill.
(The Messages were received by the Members of the Council standing.)
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SECRETARY or tHE COUNCIL: Sir, in pursuance of the provisions
of section 67B of the Government of India Act, I lay on the table copy of the
Bill to fix the duty on salt manufactured in, or imported by land into, certain
parts of British India, to vary certain duties leviable under the Indian Tariff
Act, 1894, to fix maximum rates of postage under the Indian Post Office Act,
1898, to vary the excise duty on motor spirit leviable under the Motor Spirit
(Duties) Act, 1917, to fix rates of income-tax and super-tax, to vary the excise
duty on kerosene leviable under the Indian Finance Act, 1922, further to
amend the Indian Paper Currency Act, 1923, and to vary the excise duty
on silver leviable under the Silver (Excise Duty) Act, 1930, which the Legisla-
tive Assembly has failed to pass in the form recommended by the Governqr
General and which has been certified under the provisions of the same section
by the Governor General as essential for the interests of British India.

Tee HonouraBLE Sz ARTHUR McWATTERS (Finance Secretary) :
Sir, I am giving notice of my intention to move that the Finance Bill, which
has just been laid on the table of this House, be taken into consideration and
also that the Bill be passed. I wish to ask your orders as to the time when
these motions may be taken up. The only observation whieh I desire to make
is that it is important from the point of view of Government revenues that the
Bill should be passed by Monday evening, as the 30 days provided under the
Provisional Collection of Taxes Act will expire on that day and, unless the Bill
is passed by Monday evening, we shall have to refund the extra revenue
collected during the month of March.

THE HoNoURABLE Stk MANECKJI DADABHOY (Central Provinces :
Nominated Non-Official) : Sir, I beg to suggest that the rules of business be
suspended and this Bill be taken up for debate on Monday next. The usual
rule requires three days for the Bill to be on the table, but as this is an impor-
tant Bill, and as since it has already been suggested that Government will
lose a large amount of revenue if the Bill does not become law by Monday
evening, it is necessary that the discussion on the Bill should proceed imme-
diately. As there will be many speakers also on the Bill, if you, Sir, are agree-
able, I beg to suggest that the debate should begin at 10 o’clock on Monday.

Tre HoNourasLE Mr. ABU ABDULLAH SAIYID HUSSAIN IMAM
(Bihar and Orissa : Muhammadan): Sir, I wish to endorse the remarks of
my Honourable friend. If this Bill is hurried quickly, we will not be able to
say anything about it. It will be necessary to begin the discussion early so
that the Bill might be properly taken into consideration.

. TuE HoNouraBLE THE PRESIDENT : 1 think I have very little option
in the circumstances of this case but to direct that the consideration of the Bill
shall be put down for Monday. .
MOTION FOR THE ELECTION OF TWO NON-OFFICIAL MEMBERS

TO THE STANDING COMMITTEE FOR THE DEPARTMENT OF

EDUCATION, HEALTH AND LANDS.

Tre HoNouraBLE SiB FRANK NOYCE (Education, Health and Lands
Secretary) : Sir, I beg to move :

“ That this Council do proceed to elect, in such manner as the Honoursble the Presi-
dent may direct, two non-official Members to serve on the Standing Committee to advise

on subjects, other than ‘Indians Overseas—Emigration’ and ‘ Haj Filgrimage’, dealt
With in the Department of Education, Health and Lands.

The motion was adopted.
: ( 3% )
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Tae HoNnovrABLE THE PRESIDENT : Nominations will be received up
till 11 o’clock on the morning of Monday, the 30th March, and if an election

is necessary, the election will have to take place on the next official day there-
after.

RESOLUTION RE REGULATION OF THE HOURS OF WORK IN
COMMERCE AND OFFICES, HOTELS, RESTAURANTS, ETC.

Tae HonouraBLE Sie JOSEPH BHORE (Industries and Labour
Member) : Sir, I beg to move the following Resolution :

¢ That this Council having considered the following Draft Convention and Reccm-
mendations adopted by the Fourteenth Session of the International Labour Conference :-—
(1) Draft Convention concerning the regulation of hours of work in Commerce and
Offices ;
(2) Recommendation concerning the regulation of hours of work in hotels, res-
taurants and similar establishments ;

(3) Recommendation concerning the regulation of hours of work in theatres and
other places of public amusement ; and

(4) Recommendation concerning the regulation of hours of work in establishments
for the treatment or the care of the sick, infirm, destitute or mentally unfit ;

Tecommends to the Governor General in Council that he should not ratify the Draft Con
vention nor accept the Recommendations.”

Sir, in moving this Resolution I should like to explain that we are bound, in
ordinary circumstances within one year and inspecial circumstances within
18 months of the date of the Conference at which these Draft Conventions and
Recommendations are adopted, to bring them before the Indian Legislature
for ratification or for authoritative non-acceptance. In pursuance of that
obligation I am making this motion to-day. So far as the Convention is
concerned, Sir, I think the matter is a fairly simple one. If we accept a Con-
vention we have to accept it in toto. We cannot adhere to one part of it and
dissociate ourselves from another part of it. If therefore any part of a Con-
vention, however small a portion of the whole it may be,—if any part of such
a Convention is unacceptable to us we have no option but to reject the entire
Convention. Now, I think that the House will agree with me that so far as
this particular Convention is concerned, we have no option but to reject it.
Before we begin to think of regulating hours of work in establishments and
employments so varied as those which fall within the ambit of the elastic
formula adopted in the Convention, we should have information, which we
do not possess, in regard to the conditions prevailing in the numberless variety
of cases which it is proposed to cover in the Convention under the designation
Commercial and Trading Establishments. If we desired any justification for
our contention we should find it in the attitude of the Labour British Govern-
ment which has refused to ratify this Convention until it has examined the
conditions prevailing in the various classes of occupation covered by the Con-
vention and in which the hours of employment are as yet unregulated. I
come next, Sir, to the case of the Recommendations. These Recommendations
are that special inquiries should be made to ascertain the conditions prevailing
in hotels, restaurants, boarding houses, clubs, cafés and similar establishments
which are exclusively or mainly engaged in providing board and lodging or
supplying refreshment for consumption on the premises, in theatres, music
halls, cinemas and places of public amusement generally, whether indoor or
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outdoor, and in establishments for the treatment or the care of the sick, infirm,
destitute or mentally unfit. The reasons, Sir, why I am advising this House
not to accept these Recommendations are briefly these. Inquiries in regard
to the conditions prevailing in so varied a list of establishments and under-
takings would necessarily involve heavy expenditure. That expenditure must
fall upon Provincial Governments and I think it would be unfair without
their consent to bind them to such investigation. So far as we are able to
forecast the views of Provincial Governments, there seems little likelihood
that they will agree to such enquiry. Moreover, Sir, unless we have definite
prima facie evidence to suggest the need for such an inquiry—and I may say
definitely we have no such evidence—we feel that we should not be justitied
in starting a roving investigation which may unsettle the relations of em-
ployer and employed, on the mere chance of our finding defects. There is a
strong and growing labour movement in this country. There are trade unions
whose vigilance in matters pertaining to conditions of work can be relied on.
There are provincial Legislatures and Local Governments who are not unmind-
ful of the claims of labour to fair and just treatment. If any of these authori-
ties brought to our notice the existence of conditions necessitating investiga-
tion we should certainly take cognisance of the matter. The point that I
wish to emphasise here is that the non-acceptancs of these Recommendations

_does not commit us to inaction. If at any time prima facie evidence were
placed before us which we considered would warrant an investigation, we should
certainly reconsider our position.

Sir, T move.
The motion was adopted.

ELECTION OF THREE MEMBERS TO THE STANDING COMMITTEE
FOR ROADS.

Tae HonouraBLE THE PRESIDENT : Honourable Members will pro-
ceed to elect three Members to serve on the Standing Committee for Roads.
There are four candidates for the three vacancies, the Honourable Sardar
Bahadur Shivdev Singh Uberoi, the Honourable Babu Jagadish Chandra
Banerjee, the Honourable Rai Bahadur Lala Jagdish Prasad and the Honour-
able Nawab Khwaja Habibullah. Voting papers will be handed round and
I ask Honourable Members to vote by striking out the name of one Member
for whom they do not wish to vote.

{(The ballot was then taken.) !
THE HoNOURABLE THE PRESIDENT : The result of the election is as
follows : -

For the Honourable Rai Bahadur Lala Jagdish Prasacd 27 votes have
been cast ; for the Honourable Sardar Bahadur Shivdev Singh
Uberoi 26 votes have been cast ; for the Honourable Nawab
Khwaja Habibullah 23 votes have been cast ; and for the Honour-
able Babu Jagadish Chandra Banerjee 16 votes have been cast.
I have to declare the first three Honourable Members duly elect-
ed.

TaE HoNouraBLE THE PRESIDENT : It was suggested to me just now
by the Honourable Sir Maneckji Dadabhoy that if the consideration of the
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[The Honourable the President.]

Finance Bill is taken up on Monday, the Council should meet at 10 o’clock
instead of at 11. The Bill is of importance and it is necessary that the con-
sideration and the third reading of the Bill should be concluded on that day.
I think the suggestion made to me is a reasonable one. The Council will
therefore meet at 10 o’clock on the morning of Monday, the 30th of March.

Tae HoNouraBLE MR. ABU ABDULLAH SAIYID HUSSAIN IMAM
(Bihar and Orissa ;: Muhammadan) : May I know up to what time notice of
amendments can be sent ? \

Tae HonNoumaBLE THE PRESIDENT : As early as possible. With
regard to amendments, the position is that as the Bill is being taken up within
48 hours of its being laid, obviously the member of Government cannot insist
on two clear days’ notice ; at the same time no doubt he would hope that
Honourable Members desiring to put in amendments would give him as long
notice as possible.

The Council then adjourned till Ten of the Clock on Monday, the 30th
March, 1931.





